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NOTHICATION

Naw Dethi, the 818 March, 2%

GSRIMHEL— In exercise of the powers conferred by clanses $ () and (ki of
stio-section (2} of section 176 of the Electricity Aci. 2003 (30 of 2003) (he
Central Government hercby makes the {ollo owing rules, namely:-

. Short title and ¢ commencement. - (1) These rules may be oulled the
Central Electricity Regulatory Commission (Salary, Allowances and ofh
Conditions of Service of € hairperson and Members) Rules. 2004

(23 They slall come into foree an the dute of thew publicaiion fn the Oflicn)
(l”/\.[\k
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shalt iave the meanings respectiveiy assigned o tem in the Act,

3. Oath of office and secrecy, - The Chairperson and Members shall, before
catering tpon his office. subsceribe to an oath of office and secrecy before the
Minister-in-charge of the Ministry of Power, The oath of office and secrec)

shall be administered in the following form:-

Oath of secrecy

ST anas e e swear in the name of God and sotemnly aifirm thar 1 shadi
0L t?"f?"'t'fjc.‘l.i'_l' or mdirecty, commnmicate or reveal 10 any person of persons
Wiy madier which shalt be broueht wnder my consideration or shall hecone
mrown io me as CharpersonMember of the Cenival Flectricity Regdatois
Comeission except av may he requived for the due discharge of my dutizs ay

such atrperson Member

Oath and affirmation ot allegiance to Constitution -
f v having been appointed  Chairperson/Member of  the
Central Idectricy Kegnlatory Commission, do swear i the name of God and
solemniy affirm that I shall hear true faith and allegiance 1o the Constituiion
of- dncias as by dae exiablished  that #] ".s’h(ﬂ!"up}ﬁ)}fd “he' soverelinty ‘and
megrity of tndia. that | shafi dely and faithfully and 1o the hest of my ability,
.@?10\1&/(2(1{({5 and judgement perform the duties of my office withou! fear or
favour, affection or il will and that | will uphold the Constitution and (the
faws of the fand

Tk Ao o . o X . ) = . B -
4. Pay. - The Chairperson and a Member shall be entitled to receive & PAy i
rupees twenty six thousand per nronth: '

~ Provided that if the Chairperson has been a ludge of the Supreme Court
or Chiet lustice of a High Court, hie shall recetve pay as admissible to a Judge
of the Supreme Court or the Chief Justice of a High Court, as the case may
be: ’
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recetve aliowanoess on the original basic pay betore such fixation of pay

5. Dearness  aflowance and  city compensatory allowance. - The
Chanperson and a Member shali be ennitled to receive dearness allowance and
city compensatory allowance, and other allowances at the rate admissibiv 1o a
Group A Officer of the Central Government drawing an equivalent pay

Provided that in case the Chairpesson is or has been a Judge of the
Supremie Court or Chief Justice of a High Court, hie shall recerve dearness

allowance 21 the rate admissibie 1o a Judge of the Supreme Conrt or the Chiet
Sustice of'a Migh Court, as the case may be

6. Leave, - The. Charpersos or g Member shall be entitled to thirty days
carned leave for every year of service. The payment of leave salary, duriny
leave, shall be governed under the provisions of rule 40 of Central Civil
Services (1eave) Rules. 1972 -Asperson may be entitled to encashment o
fifiyv per cent of earned leave to s credit at any vme.

7. % eave sdnclioning authority - In the cuse -of the. Chairpersan. . the.,
Minister-in-charge of the Minisiry of Power, and in the case of a Member, the
Chairperson, shall be the leave sanctioniing amlioriry.

8. Provident fund. - The Chairperson and s Member shall be poverned by the
provisions ot the Contributory Provident Fund (India) Rules, 1962 and no

oplion to subseribe under the provisions ol the General Provident Fund Rules
iTH

(Central Services). 1960 shall be avatlable. Additional pension and gratuiy
shall nat be admissible Tor service rendered i the Commisston.

9. Travelling allowances. - (1) The Chanrperson and a Memher while on wur
within India or on transfer fincluding the journey undertaken by self and
family to join the Commission or on the expiry of term with the Conuntssion
to proceed o his home towa with tamily) shall be entitled o the pourney
aHowance, datly allowance and transportation of personal effects at the same
cenles aud at the same rates as are applicable to a Group A Officer of the
Central Government drawing an equivalent pay.,
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be wnderiaken by the o harperson o 2 Member shali
eqUITe prior approval of the Mmister --charge of the Minisicy of Power and
ol the Screening Commitice of the Secrefuries and clearance from the

Muistry of External Affairs [rom poiical angle and from the Minisiy ol

3

Home Affairs for acceptance of foreign hospitabity, o any. under the

provisions of the Foreign Contribution {Regulation) Act. 1976

Provided  that  the dasty allowance  and  provision  for hote
accammodation during the period of (our abroad, shall be in accordance with
sich orders of the Cenizal Government as are applicable to a Group "A"
officer of the Ceniral Clovermment. drawing an equivalen: pay and as per the
CConemMY Instructions or other BStructions 1ssued by the Mimstry of Fmance
oM me w time

L Leave travel concession. - The Chairperson and a Member shali be
entitled 10 leave travel concessios al the same seale and at the same rate as
applicable 10 Group 'A' Officers of the Central Government drawing an
cquivalent pay: ' ‘

Provided (hat if the Chairperson has boen a Judge of the Supreme Courn
or a Chiel” Justice of 4 High Court, he shall be entitled to leave travel
CONCESSIon at the sane scale and at the same rate as applicable 10 a Judge of
the Supreme Court or the ¢ hiet Justice of High as the case fuay be. . L.

v
. s b e ma

H. Accommodation. - (1) The Chairperson and a Member shall have the
option of claiming house rent allowance for residence located in Delli or i
one of the satellite towns surrounding the National Capital Territory of Delln
al the rate of thirty per cent of the basic pay drawn bwt no house will be
allowted by the Central Government

(2) W the case of a leased accommaodation, the entitlernent shall be
determined by the Central Governmen keeping in view the entitlements of
the Chatrman and Managing Diréctor of a Schedule "A” public scctor
enterprise in terms of plinth area ~and rental ceiling specified by the
Departiment of Public Fnterprises from time to time and also taking nto
consideration the market rents and plinth area specified by the Ministry of
Urban Development for type V1 accommodation:

Provided that for such leased accommodation which is according to and
within the entitlement of the Charrperson or the Member, the standard leense
tee shall be the same 45 i the case of a Group "A”" officer of the Central
Government dravwwing an equivalen Ny
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12, Transpori, - The Chairperson and g Member shall be allowed the option

o make use of an official vehicle ar reimbursement of such amount as may be
"ot

)

fixed by the Central Government {from time to time in respect of a Group A
afficer of the Central Government drwing an equivalent pay for the use and
mainteoance of his personal car,

13. Medical treatment - The Chairperson and a Menmber shall be entitled
medical reimbursement and tacility as mav be applicable to a Group "AT
afficer of the Central Government drawing an equivalent pay.

t4. Telephone facility. official meetings and entertainment expenses.- The
Chairperson and a Member shall be eligibie for telephone facilities, official
expenses as admissible to a Group "A" officer of -

AN

meetings and entertaimnei

the Centrai Governmenl drawing an eguivalent pay,

15, Other conditions of services - ‘Other conditions of service of the
Chaperson and a Member, with respect 10 which no express provision has
beell made in these rules, shall be such as are admissible to & Group "A"
officer ol the Central Government drinding an equivalent pay
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